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vkns'k@ ORDER 

 

PER: SANDEEP GOSAIN, J.M. 

 This appeal has been filed by the assessee against the order of the 

ld. CIT(A)-IV, Jaipur dated 02/04/2018 for the A.Y. 2015-16.  

2. The hearing of the appeal was concluded through video conference 

in view of the prevailing situation of Covid-19 Pandemic.  

3. The ld. Counsel for the assessee furnished application for 

withdrawal of this appeal. The contention in the said application reads as 

under: 

“The above noted appeal is fixed for hearing on 20/11/2020. It is 

submitted that appellant filed an application in ‘VIVAD SE VISWAS’ 

scheme, 2020 on 10/10/2020. The ld. PCIT, Central, Jaipur has 


